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IIonbIe Mr. C.R Mo iapatr, fauber (A) 

.1 	 hue qastioa xiov raised before this Tiibunal is relating to 
4 	 - 

the inter-se senioriy of the applicant and some other eruploecs. .keiyng 

on e.ariei' s.mciiv list the appheant subm its that be is senior to sonic 

officers as e 	eit troin the scnort lst. 	ishcd and there ajse' 

the experience and he standing of the applicant and 

that connision has been already cleared ~bv the Uornni ittee atter exanunng 

all the matters in det nn and thereafter the se.nioiitv of ie anpicanr along 

vith two others have 	ca upheld. If so, "wo are of the view that the 

order now canceling the prom ot ion and the 	ntment given to the 

applicaiit is iireular. 

I Flence we ace adin ittme. the Ordgiiinl Application and 

issuing norice to the. Respoimcnts. returnable within 04 weeks and counoer 
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